
Order No.1 dated 12.12.2003 

Heard Shri ..I40hapatra, learned 

counsel for the applicant and Shri R.0 .Rath, 

learned Standing Counsel(on whom a copy of 

this O.A. has been served) on the question 

of admission. 

The grievance of the applicant is 

that by order dated 1.10,2003 passed by the 

irivisiona1 Railway Manager(P), Khurda 
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he has been granted prof orma promotion 

with effect from the date his junior, vie., 

$hIL J.K.Sahoo was prc*oted and although 

he has been granted monetary benefit from 

the date he would take over the rsponsibility 

of Senior Book Clerk, no financial benefit 

has been granted to him retrospectively,. 

It has been disclosed by the learned counsel 

for the applicant that he has not su1nitted 

any representation to 1) .R.M. (?) for 

reconsidcration of his plea that he should 

be given bk wages for aitedating his 

promotion1 

here ox: stence of right is n:jt onough 

to approach the TriOunul. In the 

instance the applicant should have approached 

the deparroritl authorities for redressal of 

his 	.iovsnce if any. In the said premises, 

the applicant is directed to submit 

representation before L)RM(P) working under 

Res.No.2 for redressal of his grievance. 

jcordi.ngly, this J.A. is disposed 

of at 	aWtussion stage itself. No costs. 
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